433 Matters Under
Rule 377

ter regarding sefting up of T.V. Relay
Centres at Sapshringi and Ankai in Nasik
district in Maharashtra several times in the
House through questions and other means.

Itbeing atribal and backward areathere
is lack of communication facilities and con-
sequently there is no development. The
people of this region have been constantly
demanding a T.V. Relay Centre for the area
so that they can be benefited and thereby
remain in touch with rest of the country. |
requestthe Central Governmenttodirectthe
concerned Ministry to set up T.V. Relay
Centres in the above mentioned areas atthe
earliest because no private party has till now
shown interest in the project and the State
Government is also incapable of setting it up.

[English]

(vil) Demand for giving recogni-
tion to Degrees Issued by the
Medical Colleges of Nigeria

SHRI SURESH KURUP (Kottayam): A
large number of Indian students are studying
in Nigerian Medical Colleges. Most of them
are children of those who went to Nigeria
seeking job opportunities. Now, the students
who are studying there and who have al-
ready obtained degrees from Nigeria could
not come to India and serve the motherland
due to the non-recognition of the Medical
degrees from Nigeria by the Indian Medical
Gouncil. Nigerian Medical degrees are re-
cognised in Britain, Canada, Ausfralia, West
and East Europe. There is no valid reason
for our country for not recognising Nigerian
Medical degrees. For the last three to four
years, these students and their parents have
been writing to Government of India and
Indian Medical Council to rectify this anom-
aly. So, | request the Government of India to
take immediate action for the recognition of
this degree.
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STATUTORY RESOLUTION RE DISAP-

PROVAL OF FINANCE (AMENDMENT)

ORDINANCE, 1987 AND FINANCE
(AMENDMENT) BILL

[English]

MR. DEPUTY SPEAKER: We will take
up ltem Nos. 14 and 15 together.

[ Translation]

SHRI C. JANGA REDDY (Han-
amkonda): | beg to move:

“That this House disapproves of
the Finance (Amendment) Ordi-
nance, 1987 (Ordinance No' 6 of
1987) promulgated by the Presi-
dent on the 19th September,
1987."

Mr. Deputy Speaker, Sir, | want to know
why these Ordinances are promulgated by
the President? Why do you trouble the
people? Why was the Ordinance promul-
gated on 19 September when the sitting of
the House was due for 6th November. Could
it not have been delayed for another 10-15
days. Had the Ordinance been delayed for
10-15 days, what would have happened?

Government could have issued a notifi-
cation regarding surcharge on air and rail-
way fares. But what is the purpose of impos-
ing 5% tax in aid of drought affected areas
through this ordinance? The Government
had taken this step because it had not pro-
vided for such things in the Budget, and it
had to augment its income. But the Govern-
ment could have brought forward a Billin this
regard instead of an Ordinance. Nothing
would have happened in 10-15 days time.
The Government has not so far even re-
leased relief amount to drought and flood
affected areas but you are denying it. No-



